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CENTRAL ADMINISTRATIVE TRIBUN AL P RINCIPAL BENCH

0.8.N0,1078/1993

T
New Delhi: this the !/~ day of Decembar,19%.

HON 'L E MR. S, R, ADIGE, VICE CHAIRMaN (a)
HON 'BLE MRS, L AKSHMI SuaMIN aTHAN,MEMBER(I)

1. all India P & T Industrial prkers.
Union, through
its Secretaiy, .
shri pal Singt’w s/o Shri Kumar Pal Singh,
sacretary, Netaji Nagar,
New DBlhi-23,

2, shri pal singh S/o sh.Kumar Pal singh,

Secretary,
P & T Industrial W rkars Union,

p/0 CTs, Neta Ji Nagar,
NQU D@lhio ..o....mplicantso

(8y Ad\bcate: shri V.Pp.Shama )
Varsus

1. Union of India through
The Secretary,
‘Ministry of Communication,
New >elhi, : )

2, The Director General,
NDeptt. of Tel ecom,
Sanchar Bhawan,

New Delhi,

3. The bntroller of Telecom Stores,
Deptt. of Telscommunications,
New Del hi,

4, Te Asstt, Director General (T)
Daptt. of Tel gcom,
Sanchar Bhayan,

New Dslhi. seeees REspondents,
(8y Adwecate: shri K. C. D.-Ganguani )

0 RDER

HON 'BLE MR. S, R, ADIGE, VICE CHAI AMaN ( a),

plicants who are the All India p & T
Industrial |prkers Union through its Secrstary
and one other, impugn respondents' order dated
23.4.93 (annexure-p/1) rejecting thair prayer
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for conversion of industrial staff to reqular \\

gstablistment.

2. ppplicants contend that in the P & T Beptte,
there are two catego ries of enploy ses namaly those
who are Industrial W rkers, and those borne on the
regular ostablistment and the tuo categories have
dif‘f‘er'eht service conditions end benafits, regarding
working hours; lunch period; earned leave and other
types of le3ve; mode of attendance; time bound
promo tions; dress; sel pction grade etc. Thay stato
that their sswveral representations for convarsion
to regular establistment not having mat with

the desired results, they_'f"il'ed 0a No,966/92 uhich

was disposed of with a di rection to respondents

to take @ decis;oh on their denénd, within 4

months from 8.7.92 but as respondents did not taka
action within that period they filed a CCP upon
which respondents handed over to them a copy

of their impugned decision dated 234,93, ppplicants
state that the only reason given in the impugned
order dated 23,4,93 for rejection of their claim

to come into the reqular establistment is the
additional finanecial burden inwlved, but this,

they contend is not a8 valid ground for rejection

of their claim,

3. W have heard applicants! counsel Shri V.p.

shama and respondents' counsel Shri Ganguani.

4, shri shama has reteriated the g ounds taken

in the 0a and relied upon a Delhi High Durt's

decision dated 2.12,91 in Cuy No.349/ N X . nstahl g

Sachy Ram Vs, UOI & Qrs. in which it has been hsal d
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that the plea of financial implication could no

be advanced to defeat the just:and:l egal claims ;

of a litigant,

S, shri Ganguani on the other hand has draun
at tention to the contents of respondents' reply
and pointed out that the 04 has been filed by only

one of the Unions of Industrial Staff , and does

not represent all the menbers and 21l tha Branches

of thg Union working at different places located
under different ontrollers of
He states that all other Industrial Unions except

the present ona, are not in fawur of conversion to
regular staff, as Industrial Staff got various
benefits denied to others, and if the Industrial
staff is converted into regular staff ths Unions

may go in for litigation, It is furthar stated that
thae Tribunal had drmppea the C® by order dated
23.4.93 after perusing respondents? order of aven date,
holding that nothing further survived, and hence 7

the matter could not be reagitated.
6, W have considered the matter carefully,

7'. foplicants themsel vas agnit in their 0p

that the P & T Deptt, consists of 2 broad categories
viz. Industrial iprkers and those bore on thg regulap
establishment, ipplicants belong to thg category of

Industrial \prkers and are.go ve med by the tems

a8nd conditions of seryiee applicable to Industrial

Wrkers., Those classif‘ied 8s Industrial |prkerps
confo «
m to certain specific characteristics whi ch
is isti
seperate ang distinguishable frop those bom
. . e on

the :
regulap establishment, Such a ¢] 55 irf
S ication
i
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entirely reasonable, and has 3 rational nexus
with the object soUgHt to be achisved. Hence
applicants have no legally enforceable right to ‘
compel raspondents to tzke them onto regular |
gstablishment, which is a policy decision within

the exclusive jurisdi ction of the Exscutive

authorities, to be taksen in the backgmunﬁ of its
financial implication and the surrounding facts

and ciréunstance,s. The Delhi High Ourt in Sadhu Rem's
cace (supra) therefore does‘ not advance the applicants? |

Ca s8e

8. The 0A is therefore dismissedeNo costs.

( MRS, LAKSHMI SuaMINATHAN ) ( s, R, ADIGE )
MmemBER(I) VICE CHAIRMAN (n).
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